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MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL ECONOMIC INTELLIGENCE BUREAU)
(COFEPOSA UNIT)
ORDER
New Delhi, the 29th June, 2015

S.0. 1758(E).—Whereas the Joint Secretary to the Government of India, specially empowered under
sub-section (1) of Section 3 of the Conservation of Foreign Exchange and Prevention of Smuggling Activities Act, 1974
(52 of 1974) issued order F.N0.673/03/2015-Cus.VIII, dated 31.03.2015 under the said sub-section directing that Shri
Shaikh Mohamad Javid, S/o Shri Shaike Anwar Basha, R/o House No.146-C, Abdulla Mansion, Fatima Colony, Alto
Dabolim-40380, be detained and kept in custody in the Sub-Jail, Sada, Goa with a view to preventing him from
indulging in smuggling, engaging in transporting, concealing or keeping smuggled goods and dealing in smuggled goods
in future.

2. Whereas the Central Government has reasons to believe that the aforesaid person has absconded or has
been concealing himself so that the order cannot be executed.

3. Now, therefore, in exercise of the powers conferred by Clause (b) of sub-section (1) of Section 7 of the said
Act, the Central Government hereby directs the aforesaid person to appear before the Director General of Police,
Government of Goa, Panaji, within 7 days of the publication of this order in the Official Gazette.

[F. No. 673/03/2015-Cus.VIII]
ARCHANA PANDEY TIWARI, Jt. Secy.

AT
7% faeett, 29 5, 2015

.. 1759(37).—a 1+, FAzeft qar dveaw e qeadt [aror sfafe=m, 1974 (1974 F7 52) & amr 3 #ir
IT-YTT (1) F Tq (F0T & T STIEFT I HFT qi=ra, W qLERIE FIT 39 3T 1T % qgd fadi® 31.03.2015 &r
FTTA HEAT 673/04/2015-FF=H-VII F Tgq JT e § 7 Fzer far mar av & ot yerer goeroar A=m@@ i, g9
AT HeeoqT ATt (AATHY 182, el STEiferH, ®IGHT Fiehy, ST Mrar # 3T FRIT, JT&T, FTHET, TEr §
T STTT a7 ATHTEAT | TET STC Tk Afaer & orer i qendt 27, Tehdl % A1l % Giag a7 a8 o a1 @@y &
SITTorer e & TUeRT SIT 746 |

2. SEfh Feg AEHTT F qTH [A9ATH FTA o FHE & (o qATHd sAT<h ARMET & AT d99 &7 fgare gu g it
ST ATHIA T T ST T |

3. T T 3F ATAAA T 1T 7 T IT-GTT (1) F TS (F) FT T& AHAT BT TN FA g hei TLH
TAREIT Tatad =af<h & Ao It § 3 aear oo § 9 aeer & yared & O & a9 {GF # siww a5 gom
TR 9T, ITTET TEhT, TUISHT o ST TR 8T |

[T, &. 673/04/2015-F==H-VII]

AT AT AT, T AR

ORDER
New Delhi, the 29th June, 2015

S.0. 1759(E).—Whereas the Joint Secretary to the Government of India, specially empowered under
sub-section (1) of Section 3 of the Conservation of Foreign Exchange and Prevention of Smuggling Activities Act, 1974
(52 of 1974) issued order F. No. 673/04/2015-Cus.VIII, dated 31.03.2015 under the said sub-section directing that
Shri Prakash Mallappa Manotgi, S/o Shri Mallappa Manotgi, R/o 182, Alto Dabolim Fatima Colony, Dabolim Goa, be
detained and kept in custody in the Sub-Jail, Sada, Marmagoa, Goa with a view to preventing him from indulging in
smuggling and in transporting or concealing or keeping smuggled goods in future.

2. Whereas the Central Government has reasons to believe that the aforesaid person has absconded or has
been concealing himself so that the order cannot be executed.
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3. Now, therefore, in exercise of the powers conferred by Clause (b) of sub-section (1) of Section 7 of the said
Act, the Central Government hereby directs the aforesaid person to appear before the Director General of Police,
Government of Goa, Panaji, within 7 days of the publication of this order in the Official Gazette.

[F. No. 673/04/2015-Cus.VIII]
ARCHANA PANDEY TIWARI, Jt. Secy.

e
7€ faeett, 29 5, 2015

.M. 1760 (31).—a 1, Frgeft qar dweaor i qeat Ferer srfafaaw, 1974 (1974 F71 52) # &mer 3 #ir
IT-YTT (1) F Tq (F0T T F STAHTT I GIFT qraa, A qLRIE FIT 37 3T 91T % qgd a7 31.03.2015 &r
HEA HEAT 673/05/2015-F€H-VIIl F qgq ST el ¥ 7 Azer G o or & of fdter semaea e, g
AT e qzaw Rt e grea/ o s, AT, #wefde, #A-673613 T ST FTR, |TET, HIHET,
AT | TR ST TAT STITAT H @ S0 Tl AfasT § Jrer 6 TEhdt il ST Fd H ST g 7 LT ST T |

2. ST Feg AEHTT F ITH [A9ATH FTA o FHIL & (o TATHd sAT<h ARMET & AT d99 &7 fgare gu & it
ST ATHIA T 6T ST T |

3. o o 3 AT & a1y 7 i IT-T (1) F W (@) T Tad AR HT TN Fd g0 b TLHTT
TAEgTT qatad =41k &0 Aaer ot g & aeardy oo § =9 sreer % waree A fafyr & ara {9 ¥ siww ag g
TS, AT TLHTE, TS & AT ST &l |

[T, &. 673/05/2015-F==H-VII]

=T aTve faeTdy, e wfEa

ORDER
New Delhi, the 29th June, 2015

S.0. 1760(E).—Whereas the Joint Secretary to the Government of India, specially empowered under sub-
section (1) of Section 3 of the Conservation of Foreign Exchange and Prevention of Smuggling Activities Act, 1974
(52 of 1974) issued order F. No. 673/05/2015-Cus.VIII, dated 31.03.2015 under the said sub-section directing that Shri
Gireesh Adavalath Meethal, S/o Shri Gangadharan Nair, R/o Panachingal House/Shivganga, Nanminda, Calicut, Kerala
-673613 be detained and kept in custody in the Sub-Jail, Sada, Marmagoa, Goa with a view to preventing him from
indulging in abetting the smuggling of goods in future.

2. Whereas the Central Government has reasons to believe that the aforesaid person has absconded or has
been concealing himself so that the order cannot be executed.

3. Now, therefore, in exercise of the powers conferred by Clause (b) of sub-section (1) of Section 7 of the said
Act, the Central Government hereby directs the aforesaid person to appear before the Director General of Police,
Government of Goa, Panaji, within 7 days of the publication of this order in the Official Gazette.

[F. No. 673/05/2015-Cus.VIII]
ARCHANA PANDEY TIWARLI, Jt. Secy.

A
7% faeett, 29 5, 2015

HAT. 1761().—rat, el qar sweqor i qewdt [aror sfafaam, 1974 (1974 #7 52) #t amer 3 #i
IT-GTT (1) F T FAAT & F STFerawTe ITod T Ff=a, AEd TEH g7 ST 3T &1 & qgd faqs 31.03.2015 v
T GEAT 673/06/2015-FFR-VIIl ¥ qEq ST g ¥ Ag Ager Ry oor & o =faas g@m,
At segermzyA, ATt 26, sz Wi, a5l T, qewd, FAew-581320 F 3T HITWT, T, HHEET, TraT §
THT ST AT ATHTAT H 7m0 qrier wiosy § et qaeft afafafemt & et g & T o a9 |




